FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SION PANVEL TOLLWAYS PRIVATE LIMITED OPERATING IN OPERATION
AND MAINTENANCE OF TOLL ROADS IN DIST. MUMBAI, MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor along Sion Panvel Tollways Private Limited
with PAN/ CIN/ LLP No. CIN: U45203PN2009PTC134473
2. | Address of the registered office "IVRCL House", 35 Suyojana, C.H.F,
Koregoan Park, Pune-411001
3. |URL of website Not available
4. | Details of place where majority of fixed | Not applicable
assets are located
5. |Installed capacity of main products/| Not applicable
services
6. |Quantity and value of main products/| Revenue: Nil
services sold in last financial year As per audited financial statements for
Financial Year 2021-22
7. | Number of employees/ workmen No employee on roll since Insolvency
Commencement Date
8. |Further details including last available| Can be sought by sending request to
financial statements (with schedules) of | Resolution Professional at:
two years, lists of creditors, relevant| cirp.sptpl@gmail.com
dates for subsequent events of the
process are available at:
9. |Eligibility for resolution applicants| Can be sought by sending request to
under section 25(2)(h) of the Code is| Resolution Professional at:
available at: cirp.sptpl@gmail.com
10. | Last date for receipt of expression of | 08/07/2023
interest
11.|Date of issue of provisional list of| 18/07/2023
prospective resolution applicants
12. | Last date for submission of objections to | 23/07/2023
provisional list
13. | Process email id to submit EOI cirp.sptpl@gmail.com

Sd/-
Anand Pande

Interim Resolution Professional of Sion Panvel Tollways Private Limited
IBBI/IPA-003/ICAI-N-00374/2021-2022/13914

Flat No 7, Brijbhavan Co-Op Hsg Soc. Plot No 16, S.No. 562, Salunke Vihar Road,
Kondhwa Kd, ABC Farm Building, Pune, Maharashtra — 411 048

Email ID: cirp.sptpl@gmail.com
Date and Place: Pune 23/06/2023
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TVSMOTOR COMPANY LIMITED

Registered office: “Chaitanya” No. 12 Khader Nawaz Khan Road Nungambakkam t'r‘h"‘. U.P. GOOPERATIVE SUGAR FACTORIES FEDERATION LTD In the “Notig: rfr(:?(gluplljir:ate issue of
Chennai-600006 ¥ 7 9-A, RANA PRATAP MARG, LUCKNOW-226001 h ificates” of S K Vani

CIN: L65910GJ1993PLC020699 Website: tvsmotor.com Email: contactus@tvsmotor.com b = Tel No. (0522) 2612949, (05222628310, Fax: (0522) 2627994 Share cerunicates” or samyak vani)ya
Ph: 044 28332115 -y Email: upsugarfed@yahoo.co.in | Website: www.upsugarfed.org Pvt. Ltd. which published on

Notice of Loss of Share Certificates Short Term e-Tender Notice 02.Q6.2023, the distinctive number
NOTICE is hereby given thatthe following Share Certificates(s) isstied by the company are against 16700 shares be read as

stated to have been lost or misplaced or stolen and the registered holders/ the legal heirs of G u Wa h atl MEt I'D pU] Itﬂ n DE”H"‘E I O pm Ent A Uth 0 I'It'f Salene P st NERL D¢ 1 RRG 3 BERRrTL IV BEAGMOLSES Enstimidling 2515800 to 2532499 instead of

) X ] . sprit) from Cooperative Distilleries of U.P to reputed Distilleries of India, bonafide -
the registered holders thereof have applied to the Company for the issue of Duplicate registered users to whom license have been issued by the Excise Department and | | 2515800 to 2932499. Sorry for this

share Certificate(s). STATFED Building, Bhangagarh, Guwahati - 781005 approved traders holding valid license of Excise department of the concemed State_ | | inconvenience.
Folio | ?thfaret Noof | pretinctive N Name of Registered Website: www.gmda.assam.gov.in Tel: 0361-2528650/0824 E-bid Eﬂﬂthgfggﬁﬂd uﬂtndﬁﬁE PM ?';,ETET;,:E_EE::;M Tﬂl;:;l;]lgﬂl biid nghhtﬂl
ertricate ' Istinctive NoO. S il 1 ; 1. 1 opened a on an nancia d on O7.2023. E-bi
No. No. | Shares Holder imiugﬁ::i:?;:a" i B UI:'E jﬁiizms minimum EMD is Rs 100000/~ EMD is variable if quoted quantity is above 04.00 lac
S20668 | 2936 1000 | 2867467 - 2868460 | SOLT PIROZSHAHARYA 0. ated: BL. The rate atwhich EMD shall increase will be Rs 1.80 perBL. Total guantity for sale
] NOTICE INVITING TENDER of Alcohol is approximately 42, 72,756.50 lac BLand Tender cost Rs, 2000/- + 18%
The pubtic 15 hereby Warned against purchasing or deating imany way, ith the abov L iEN A cer, Guwahati Metropolitan Development Authority, Bhangagarh, e-tender PORTAL hitp://etenderup.nicin and also on Federation website
Share Certificates. Any person(s) who has/have any claim(s) in respect of the said Share Guwahati-05 invites bid through e-Procurement System from firms/ agencies registered under The www.upsugarfed.org since 22062023 at 6.55 PM. The Managing Director
Certificates should lodge such claim(s) with the Company at its registered office at the Companies Act 1956/2013 and having requisite experience in executing similar nature of waork Federation reserves the right to cancel any or all the e-bids without assigning any
address given above within 15 days of publication of this notice, after which no claim will be " reason. The decision ofthe Managing Directorshall be final and binding. -
entertainged andthe Companywillyprocged toissue duplicate Share Certificate. li; Name of Work ‘::i:: l;? Hl:i: iﬁﬁ;:z? ;:’;:nn:} c“‘;:::::;"" EF:SEUE::EFEE&GEMHTH voon Denef BC ik b M
For TVS Motor Company Limited : L m
. Kps Srinivasan 1 |90 Degree Laser Projection/ 2% of Bid value (1%
Place: Chennal C Secret Multimedia lllumination at only for the tenderer
Date - 23.002029 oy meeTEEy Dr. Bhupen Hazarika 1088 belonging to ST, SC A0 | Ko Form G ()
- Samadhi Kshetra OBC & LJGEI: ' INVITATION FOR EXPRESSION OF INTEREST FOR
Oanblle The detailed tender documents can be downloaded from the e-procurement portal SION %ﬂ!:xﬁh:gl;knwnﬁt?n I':mTFEﬂJEEIE‘:MITED m
s Egﬂﬂﬂ:‘iﬁmﬁ I https://assamtenders.gov.in from 23-06-2023 (16.00 Hours) Interested bidders are TOLL ROADS IN DIST. MUMBAIL MAHARASHTRA
Regisia ol : i VLA )y required to create their own user ID & password in the e-tendering portal. Amendment/ (nchns et sk AL LA V-t am ey A . Ty SloEst il
84/1C & 9412, Veerasandra Vilage, Atlibele Hobii, Anekal Taluk, Addendum to the tender and further notifications, if any, shall appear in the website (WRSIVARL S HCRAEH FRUIEE 10F SR ESTRIM PARSROUS, 25081
Electronic City Phase-1, Bangalore - 560 100 s P s ) : RELEVANT PARTICULARS i i
Corporate Identity Number (CIN): L64202KA2000PLC027860 e OV, Sd/- Chief Executive Officer 1. of the comparaia dabiorakng. | Son Panvel Tellvazs Privats Luaked 1 1
Phone: + 91 80 40096000 Fax: + 91 B0 40096009 Guwahati Metropolitan Dev. Authority with PAN; CIN/ LLP Mo, CIN: L45203PN2009PTC134473 E :
E-mail: Investors@onmaobile.com, Website: www.onmobile.com Bhangagarh, Guwahati - 781005 | 2. Address of the registered aflice [*IVRGL House", 35 Suyoiana, C.ALF. Roregoan .
NOTICE TO THE SHAREHOLDERS | | Fark, Pune-411001 (= WY
(For the kind attention of Equity shareholders of the Company) 3 URL of hei | Mot availabie i i
(Transfer of Equity shares to Investor Education and Protection Fund) i Detala ot the place where e Nat applicable it
e . ; mdjority of fived assals ang oeabed 4 B
The Notice is hereby given that the Company would be transferring 5. The installed capacity of main | Mot agplicable 4 _lf i i
all the shares in respect of the dividend, which has remained EI BIGBLOC CONSTRUCTION LIMITED peockka saniien™ | : qf: £
unpaid or unclaimed for seven consecutive years starting from J__ + CIN NO: L45200GJ2015PLCDB3STT B. | Quantity and value of main products’ | Revene: NIl e | | g
financial year 2015-16 to the Investor Education and Protection Regd, Office : Office Mo, 908, Bth Floor, Rajhans Montessa, Dumas Road, services soid in last financial year | &8 per audited financial statements for ul | =
Fund (IEPF), pursuant to section 124(6) of the Companies Magdalla, Surat - 383 007 (Gujarat) INDIA. . : . | Financial Year 202122 .. !
Act 2013 read with Investor Education and Protection Fund Phone: +81-261-2463262, 2463263 Email : bigblockoonstructionitd@gmail.com  Website : www.nxtbloc.in f. | Burnber of employess,’ workmen Mo employes on roll since Insalvency i E l
S : : | Comenencernent Date 3
Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 - [RETEEIZNFLTINELIUSRCR GRS GRS DUPN U SR |6 vortier doiate mcuding st avasabie | Can be sought by sending equesi i
(“the Rules™). _ ; Shareholders of the Company are hereby informed that in terms of Seclion 124(6) of the Companies Act. 2013 and financial staterments (with schedules) | Resolution Professional at: z _i
The _sharehc:!ders may please note that the list of shares which Investor Education and Protection Fund Authorily (Accounting, Auditing, Transfer and Rafund) Rules, 2018 as of v years, lists of credions, | cirp.sptphEgmail.com i? 1 L.
are l'?hle to be transferred to IEPF has hEETI'I updat?d on the amended from ime to tima, equity shares of tha Company in respect of which dividend entifierments hava remained rethenant dates for E”""’_-F:q"":”f'""""".ﬁ i @_ s
website of the Emmpany at thpﬂifw.ﬂﬁmﬂbHE.mm.f'll'll‘-"EEtﬂrE unclaimed or unpaid for 7 (seven) consecutive years or more, are reguirad to be transferred by the Company o the a E‘:trfllpﬁﬁi%mmaﬁ"abfa} e —
In case the shareholder fail to claim the above dividend by Demat account of Investor Education and Pratection Fund (IEPF) ofthe Government of India : fr'i* Tty l Fzﬁrzfrglﬂm m;e n be sought by ses :ng_:lr-;!queﬂ to
Oclober 14, 2023, all the shares (whether held in physical or i - e o i A ML SR Ono
Wi v piy The Concerned members are being provided an opportunity to claim such dividend including Final Dividend for the is availabie at cirp.splphamail com -
Efeﬂmnlﬁ form) shall be transferred h!r’_ the Company to the Financial Year 2015-16 and Interim Dividend for the financial year 2016-17 and onwards by sending a letter to the 101 Last date for receipt of expression. | 0B,/07/2023 “r>
designated demat account of [EPF Authority. registered office of the Company or Registrar and Share Transfer Agent Mis. Adroit Corporate Services | of Interest : E_
The '3':"”1'33”.‘5'51 EHETE_h':’ldE"E may ”‘:'tEI “"'all 'IJP“:'“ such transfer, Private Limited at 19, Jaferbhoy Ind. Estate, Makwana Road, Marol Naka, Andheri (E), Mumbai - 400 059 on or 11, Date of issue of provisional st of 18707/ 2023 £
they can claim the said shares along with dividend(s) from IEPF. 1 | before 25th September, 2023. The details viz. names of the concerned mambers, their folio number and the shares for 12-““?{‘_’-“;.’@““?“. Pppcants | - e
for which details are available at www.iepf.gov.in and also anthe ] | wansfer to IEPF are available an the Company's website on www.nxtbloc.in under 'Investors’ section. In the event GL:;EIE L;“‘;f';::}::‘; U203 I cr q
website of the Company at hitps://f'www.onmobile com/investors valid claim is not received by Company or its RTA by 25th September, 2023, the Company shall take action towards i3 F":u.m ai'naii: P 1!:1-5].|I:|nu;. =0 e T p— - :
For further information, concerned shareholders may contact transfer of such sharas to IEPF at appropriate date and thereafter no claim shall liz against the Company in respect of : ' — ﬂ:n
the Company or the Registrar and Share Transfer Agent, unclaimed dividend amount and shares so transferred pursuant to the aforesaid rules, Arand p,-J.-.TjU
M/s. KFin Technologies Limited at the following address: Once these shares are transferred to the IEPF by the Company, such shares may be claimed by the concemed A e ““[E‘;ﬁ;;ﬁ;’f[&ﬂ;ﬂ':ﬂ"ﬁ; H"ﬂﬁ}hﬂ?ﬂ
OnMobile Global Limited KFin Technologies Limited members only from the |IEPF authority by following the procedure prescribed under the IEPF Rules. Individual Fiat No 7, Briibhavan Co-Op Hsg Soc, Fiot No 16, 5. Ne. 5‘%2_’;_““,: sy
Registered Office: OnMobile Unit: OnMaobile Global Limited communication inthis regard |5 being sent to the concerned members at their latest registered addresses avallable with Kondhwa K, ABC Farm Building, Pure, Maharashira - 411 048
Global Limited, Tower #1, Selenium Building, Tower- B, Plot the Company. Clarfication on this matter, if required, may be sought from the Company or RTA by sending email at nmiﬁﬁzllr*l-gﬁrﬁrﬂpzﬁﬂi-.?aﬂ;'lliﬁzﬂ;
94/1C & 94/2, No, 31 & 32, Financial District, infof@adroitcorporate.com or by calling them at +91 - 022 - 42270400/ 268536060,
Veerasandra Village, Nanakramguda, Serilingampally, For BIGELOC CONSTRUCTION LTD
Attibele Hobli, Anekal Taluk, Hyderabad — 500 032 Sdl/- :
Electronic City Phase-1, Rangareddy, Telangana Place: Surat Alpesh Makwana l! ) N 'O'V A RTI (}
Bangalore — 560 100 Toll Free No.: 1800 309 4001 Date: 23/06/2023 Company Secretary & Compliance Officer %
Phone: + 91 80 40096000 Email: einward.ris@kfintech.com
Email: Investorsi@onmobile.com S o Ho:::APRTIS ":DIA DI;IMSTEED
v Ty egistered Office: Inspire art of 601 & 701, Bandra Kurla Complex, Bandra |East) Mumbal - 400 051
For n"””'b"; ﬂ"'b“' Limited Tel.: +01 22 50243000: Fax: +91 22 50243010: Emall: india investors @ novartis com: Website: www.novartis.in
Date :June 22, 2023 P V Varaprasad A CIN: LAZ00MHTA4TILCO0GT04
Place :Bangalore Company Secretary pz¢| BLUE STAR INFORMATION REGARDING 75" ANNUAL GENERAL MEETING TO BE HELD ON JULY 28,
2023 THROUGH VIDEO CONFERENCE (VC) / OTHER AUDIO VISUAL MEANS (OAVM) AND
- LAKSHMI ELECTRICAL CONTROL BLUE STAR LIMITED RECORD DATE FOR DIVIDEND
“ H LECS SYSTEMS LIMITED (CIN; L2B920MH1943PLCODEET0) 1. Members may please note that the 75" Annual General Meeting (‘AGM’) of the Company
i LA SO0 S BEEEa T Registered Office: Kasturi Buildings, Mohan T Advani Chowk, Jamshedji Tata Road, Mumbai - 400 020 will be held through VC/ OAVM on Friday, July 28, 2023 at 11:00 a.m. (IST), in compliance
Regd. Office ; 504, Avinashi Road, Peelamedu Past, Coimbatore - 641004 Email: investorrelations @ bluestarindia.com: Website: www_blusstarindia.com with all the applicable provisions of the Companies Act, 2013 (‘Act’) and Rules made
Ph: 0422 - 6616500 Fax : 0422 - 6616555 Telephone No.: +91 22 6665 4000, +91 22 6654 4000; Fax: +91 22 6665 4151 therdeur_l;::.l]&r |E|lnd ?-EEéIILgtmg G;b{légah?nsrfndlgjzggguéet FLE%U‘FEW%HIS}EEEES?ET"QHS- E::!ﬂ:JE
Website: www.lecsindia.com  E-mail : investorscelli@lecsindia.com read with all apphicabie ‘aeneral Larcular iNo. died Lacemoer =o, Issued Dy
> INFORMATION REGARDING THE 75" ANNUAL GENERAL MEETING TO BE HELD the Ministry of Corporate Affairs (‘MCA') and Gircular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4
42nd AGM TO BE HELD IN THROUGH VIDEO CONFERENCING/OTHER AUDIO VISUAL MEANS AND RECORD DATE dated January 05, 2023 issued by SEBI and other relevant Circulars (collectively referred
VIDEO CONFERENCE/OAVM MODE NOTICE is hereby given that the 75" Annual General Meeting (‘AGM’) of the Members of i a0 L iane ) 0 WRNsact e DOsiness set out.In tialles Lalling Torachl.
Dear Memberls) Blue Star Limited (‘the Company’) will be held on Thursday, August 3, 2023 at 3:30 p.m. 2. Pursuant to the above Circulars, Motice of the AGM and the Annual Report for the financial
' 3 e (IST) through Video Conferencing (‘VC')/Other Audio Visual Means (‘OAVM’), to year 2022-23 will be sent to all the members whose email addresses are registered with
: - - : : & Company! Depository Participant(s s'). The MNotice of the 75" an
1. ‘Sharetioldors may note thal the &2nd Annual Genaeral Mesting ( AGM ) transact the business that will be set forth in the Notice of AGM. the C f D tory P (s) ('DPs’). The Not f the 75" AGM and
ﬂitmfﬁ”?ﬂ:gﬂ'}:‘Hﬁﬁﬂv”sﬂe'éﬂt ?‘:-35 Fh}!&;-_;amhﬁeﬁiah;_thﬁlz‘“ri o T o e ——— 3 Annual Report for the financial year 2022-23 will also be available on the website of the
Day of July, 2023 through Video Conference F Audio Visua Ursuant fo- e Lapicidl LATCUBr Umoars Weld, ' rare SSLB Company at www.novartis.in and on the website of the Stock Exchange i.e. BSE Limited at
Means ("OAVM") facility 1o transact the business as set oul in the Notice by the Ministry of Corporate Affairs (MCA) and Circular numbers SEBI/HO/CFD/CMD1/CIR/P/ www. bseindia.com

which will be circulated for convening the AGM. In compliance with the 2020/79 and SEBI/HO/CFD/PoD-2/P/CIR/2023/4 issued by the Securities and Exchange Board

applicable provisions of the Companies Act, 2013 and rules framed ; - el : : , -
theseunder and the SEBI {Listing Obligaficns and Dislosure Requirements) of India (SEBI) (hereinafter collectively referred to as 'the Circulars’), companies are allowed

3. Manner of registering/ updating email addresses/ registering mandate of receiving
dividend electronically:

: : . . to hold AGM through VC/OAVM, without the physical presence of members at a common _ . : .

?ggﬁl%tﬁf:r;j;ﬂgéE‘ﬂ'ﬂtnﬁﬁ;ﬁé&ﬂcuﬁl?ﬁﬁiﬁg; Eghﬂ%ﬁg:&fﬂpﬁzr venue. In compliance with the Circulars, the AGM of the Company is being held through . EE;?EEI::S h'ﬂd'.”.g Sheres:in F'EFSIC?S';ﬂlemﬂY '.JE':"E‘;‘E the email addrTEﬁs a"[f'fm an

: T : ) i [ VC/OAVM. y submitting request in Form I along with relevant documents. These documents
2022 issued by the Minisiry of Corporate Affairs ("MCA Circular(s)") and SEBI may be submitted electronically (digitally signed) or physically at the address/ e-mail ID
E'mlmzdc?gtgdijgg'arfy' EEiEI}.] Etijaggag EDFE'J}EE Mz‘f Emj Eggdﬁ:h The Notice of AGM and the Annual Report for the financial year 2022-23, inter-alia, mentioned under the head 'Contact us™ below.
Dﬂ:;:ea;gandmndumméﬂﬂfﬁlﬁugﬁUﬁ?ﬂhﬁhif;ﬁlifﬁfﬁmim“:?“ﬁm; containing Board's Hegurt. Auditors’ Report and Audited Financial Etatements will be ii. Members holding equity shares in physical mode may also note that SEB| vide its
presence of the Members at a common venug. sent through electronic mode only to those Members who have registered their Circular dated November 02, 2021, December 14, 2021 and Circular vide SEBI/HO/MIRSD/

email address with the Company/Depository Participant(s) ('DP") in accordance with MIRSD-PoD-1/P/CIR/2023/37 dated March 16, 2023 has mandated the following:

2. The Notice of the 42nd AGM and the Annual Report for the year 2023,
including the Financial Statements for the year ended 31st March, 2023
(“Annual Report”) will be sent only by e-mail to all those members,

the aforesaid Circulars. Members may note that the Notice of AGM and the Annual Report

holdi res in ical form, r it their PAN, K
will be sent in due course and the same will be made awvailable on the website of A} MmaRRE MBI Jates P1jisipal. cui; e raquanted 18 SURl RIEr G T

details (e-mail 1D, postal address, mobile number, and bank account details), specimen

whose e-mail addresses are registered with the Company/RTA or with their the Company at www.bluestarindia.com, National Securities Depository Limited (NSDL) at signature and nomination details to RTA, Link Intime India Private Limited, by sending
respective Depository Participants ("DP"), in accordance with the MCA www.evoting.nsdl.com, BSE Limited at www,.bseindia.com and National Stock Exchange a duly filled Form ISR-1 and other relevant forms

participate in the 42nd AGM through VCAOVAM facility only. The instructions

for jaining the 42nd AGM and the manner of participation in the remote e- Manner of casting vote through e-voting: | spemfre:d by Ithe Central Board -DfIDIrE-EI Taxes ("CBDT). |

voting or casting vote throwugh the e-voding system during the 42nd AGM are Members can attend and participate in the AGM through VC/OAVM facility only. The instruction c¢) The folios will be frozen by RTA if the documents and information as requested in (a)
provided in the Notice of the 42nd AGM, Members participating through the for joining the AGM are provided in the Notice of the AGM. Members attending the meeting above are not available on or after October 01, 2023 or PAN is not linked to Aadhaar as
‘-.-"E.‘Dﬂ‘n.-’l"ﬂ_l’ar:ilit'_l.r shall be mUﬂtl?d for the purpose of reckoning the quorum thrﬂugh VC/OAVM shall be counted for the purpose of rechgning the quorum under section stated in (b) by June 30, 2023 or any other date as may be specified by CBDT.

under section 103 ofthe Companies Act, 2013. 103 of the Companies Act, 2013. d) The Company/ RTA will entertain a shareholder’s service request only upon receiving

3. MNotice of the 42nd AGM and the Annual Report will be made available on the
website of the Company i_e..www.lecsindia.com and the website of Bombay

The Company is also providing remote e-voting facility (‘'remote e-voting') to all its Members PAN, KYC details and nomination information.

i f : ki ' ' i ' 1 i iii. Members holding share(s) In an electronic mode are requested to register their emaill 1D
muwbwinmaﬁ.m_ pany s equiy providing the facility for voting through e-voting system during the AGM. Detailed procedure update or intimate changes, if any, in their bank account details with their DPs.
4. Members holding shares in physical form who have not registered their of remote e-voling/e-voting at the AGM is provided in the Notice of AGM. 4. Manner of casting vote through e-voting:
e-mail addresses with the Company ! RTA can obtain Notice of the 42nd Final Dividend and Record Date: i. Members will have an o rtunity to cast their vote remotely on the business as set forth in
pany pPpo ¥ W

AGM, Annual Report andlor login details for joining the 42nd AGM through the Motice of the AGM through remote e-voting system. Members have the option to either

T . : Members may note that the Board of Directors of the Company at their meeting held on : : : . : ; )
VC/OAVM facility including e-voling, by sending scanned copy of the : = . : = R
followingd me&ntsbya-mgiltuin gskgc-nmsul?ants.mm oy Thursday, May 4, 2023, had recommended a final dividend of ¥ 6 (Rupees Six) per equity c;:;s:ﬂlhew vote using the remote e-voting facility prior to the AGM or e-voting during the

: e hare of ¥ 2 (Rupees two) each for the financial year ended March 31, 2023, subject to
. Request e-mail ment . fol ber and complet o ; :
o E;S;E;E RO AN A R N, SRR R R approval of Members at the AGM. The Company has fixed Friday, July 21, 2023, as the
, ‘Record Date’ for determining entittement of members to final dividend. The final dividend, if
b, Copyiihe Stars Carificatei Front 6 Sacx) approved by the Members at the AGM, will be paid subject to deduction of tax at source.

ii. The login credentials for casting the votes through e-voting shall be made avallable to the
members through email after successfully registering their email addresses in the manner
provided above,

c. seli-attested scanned copy of the PAN Card; and Manier for raaisterikalundating aniail addrsisns and Bank sctolint mandste: ili. The detailed procedure for casting the votes through e-voting shall be provided in the
d. Self-attested scanned copy of any document (Such as Aadhar card, o g ﬂ_ v .Q _ _ ) Notice of the AGM.
Driving License, Voter ID, Passport) in support of the address of the If your email id is not registered with the DP (for shares held in electronic form)/Company 5. Members may note that the Board of Directors at their meeting held on May 10, 2023,
Members as registered with the Company. (for shares held in physical form), you may register your email address on a temporary subject to the approval of members, has recommended final dividend of ¥ 10 (Rupees Ten
5. Members holding shares in physical form who have not updated their basis with Link Intime India Private Limited, Registrar and Transfer Agents (‘RTA’) of the Only) per equity share of face value of T 5 (Rupees Five Only) each and one-time special
mandate for receiving the divdends directly in their bank account through Company on or before Friday, June 30, 2023, to receive the Motice of AGM along with the dividend of ¥ 37.50 (Rupees Thirty-Seven and Paise Fifty Only) per equity share of face
Electronic Clearing Service ("ECS/NACH") or any other means ("Elecironic Annual Report of the Company for the financial year 2022-23 by visiting the weblink at; value of ¥ 5 (Rupees Five Only) each on occasion of Company's 75" Anniversary. The total
Bank Mandate"), can register their Electronic Bank Mandate fo receive ng:ffweb. linkintime.co.inf/EmailRea ail Reqgiste dividend amounting fo ¥ 47.50 (Rupees Forty-Seven and Paise Fifty Only) per equity share
dividends directly into their bank account efectronically, by sending a self- ' h t istered il add d/ t updated of face value of ¥ 5 (Rupees Five Only), will be paid on or after August 02, 2023, to the
aftested scanned copy of the cancelled cheque, issued by Banker after el el e B S o Wbl Sl i el b b el g sl e it et members whose names appear in the Register of Members, as on record date i.e. Thursday,
implementation of the Core Banking System, bearing the name of the Scia bank account details for receipt of dividend, please follow the below process: July 20, 2023, through various online transfer modes to the members who have updated
Shﬁrtahﬂliﬂ_r iltr; méﬂ of |c':nt “9'”*"3,;.;1‘* r:ﬂﬂ;:ﬂfdthe ﬁfﬂ#hﬂlﬂﬂrt?hﬁlii ba Physical Holding | Register/update the details in prescribed Form ISR-1 along with their bank account details.
mentio i 2] u aly in n Manis Mmenion in - : -
i DL IL M1 SUCHID 1048 et il relevant documents to Link Intime India Pvt Ltd, RTA of the Company 6. For the Members who have not updated their bank account details, dividend warrants/
paragraph 4 above by e-mail to infof@skde-consultants.com . . ; BNELE ; : : : :
6 Membars holding sh N —— — either by email to rnt.helpdesk@linkintime.co.in from the registered demand drafts will be sent to their registered addresses.
. BMmoers InNg sNares In gama Term Can upiaie IF g=Mall a0dress - - = -
e da[gﬂs by submitting & request t,f the cancemed Depository EU”;E'”J[ “j'ﬁr hbl:; F’_E:é"'}”{g]a%“ﬁt to C-101, 247 Park, L B S Marg, Vikhroli 7. The Register of Members and Share Transfer Books shall remain closed on all days from
Participant | (West), Mumbai 400 083. i ~ | Friday, July 21, 2023 to Friday, July 28, 2023, both days inclusive, for determining the
7. Pursuant to Finance Act 2020 dividend incorm will be taxable in the hands of Demat Holding Register/update the details in your demat account, as per the process i'gp::"“t‘f of shareholders for payment of dividend, if approved by the members at the
the shareholders w.e.l. 151 Apeil, 2020 and the Company is required to deduct advised by your DP. :
tax at source ("TDS") from 1:|I1.'1':|E.‘J'!F| pakd to the Members at the prescribed In the event the Company is unable to pay dividend to any Member by electronic mode, due 8. Members may note that pursuant to the Finance Act, 2020, dividends paid or distributed by
rates in the Income Tax Act. 1961 (“the [T Act™) and |atest amendments. For to non-updation of bank account details, the Company shall dispatch the dividend drafts/ a Company after April 1, 2020 shall be taxable in the hands of the members. The Company

the prescribed rates for various categories. conditions for Nillpreferential TDS
and details / documents required thereof, members are requested to refer to

shall therefore be required to deduct lax at source atl the prescribed rates at the time of

cheque-le such:Member withir: the prescribed limeline. making payment of the said total dividend. Members are requested to submit the requisite

the ITAct. Members may note that the Income Tax Act, 1961, as amended by the Finance Act, 2020, documents in accordance with the applicable laws. Detailed tax rates and documents
& Members may kindly note that in the event the Company is unable to pay the mandates that dividend paid or distributed by a company on or after April 1, 2020, shall be required for availing the applicable tax rates are provided in the Motice of the AGM.
dividend to any member by electronic mode, dye to non-registration of the taxable in the hands of shar_ehnlders. 'I_"ne Company shall _theref_r_'u_’e be required to deduct This Notice is being issued for the information and benefit of all the members of the Company
Electronic Bank Mandale, the Company shall dispatch the dividend warrant Tax at Source (TDS) at the time of making the payment of final dividend. In order to enable in compliance with the provisions of the Circulars,
to such Members. Members may also kindly note that the company has fixed us to determine the appropriate TDS rate, as applicable, Members are requested to submit Contact tiss
M“’”'jt?'f' 1153“ d‘]v':!;’" 25}_:3{3 E;m: ':”H?H;dale TDLgZ}jE'Eﬁ'”t'”EquE%Z’;}“} the relevant documents, in accordance with the provisions of the Income Tax Act, 1961. , 2 :
;":;‘Df;; atthel AGEr-.:II i RIS, e The detailed tax rates, documents required for availing the applicable tax rates are provided Lingc Wnitmes: Indie. Privide: Limitac :‘«ln'l.r_artis indla Limited s
2 LI _ _ in the Notice of the AGM. A separate email communication in this regard has been sent to the wnit: Novartis india Limited nepire - BRC, Fart of 6 01 and 701,
The above information is being issued for the information and benefit of all the Members on Wednesday, June 21, 2023 C‘-_v1 DT,_Ea'-ﬁ' Park, L.B.5 Marg, Bandra Kurla Complex, Bandra East
Members of the Company and is in compliance with the MCA Circulars and " X ; Vikhroli (West), Mumbai - 400083 Mumbai-400 051, Maharashtra, India
the SEBI Circulars. For Blue Star Limited | Email: rnt.helpdesk @linkintime.co.in Email: india.investors @ novartis.com
S e ‘ Sd/- For Novartis India Limited
For LAKSHMI ELECTRICAL CONTROL SYSTEMS LIMITED Rajesh Parte Sdi-
Cilkiakite 5. SATHYANARAYANAN Date :June 22, 2023 Company Secretary & Compliance Officer Date :June 22, 2023 Nikhil Malpani
22 06,2023 Company Secretary Place : Mumbai Membership No.: A10700 Place : Mumbai Company Secretary and Compliance Officer
e e o ee @ o® © o® ©
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